
IN THE CENTRAL AjRIN-I3TRATIU E TRIBUNAL
Principal Banch, New Dglhi«

^ i

REGN.No. R.A. 46/89 in
• D.A.IMo, i 827/87 Dated of Decision: 26.4.89,

Shri Subhash Hari Applicant

Vs.

Union of India & Others ,,,, Rc?spondents

.CORAf'!:- Hon'ble Shri B.C. f-lathur, Vice Chairman

Rouiew Application No, 46/89 has boan filed by Shri Subash

Hari against tho order of this Tribunal in O.A. 1827/87 in which his

application alongwith two others was rejected on tha ground that court

should not normally intorfare in tfio matters of transfers issued in

public interest unless sotna ssrious irrsgularity or .-nalafide could be

astab-lishd It was hold that transfer of Cipher Assistant had been done

in public-'interest and no malafido could ba attributed to tho respondents

in that ease. The case in the review application is that transfers

h^-VB bof;n mads in a haphazard manner and the transfer of einployDE should

be on the basis of longBs t stay at a particular station and no discrimi-^

nation can be made between male and femalo smployoGS, The question of

applying Article 15 of the Constitution which prohibits discrimination

on thra basis of sex was also considered whon the order was passed by tho

Tribunal, It has.also been stated that as certain intarprstation of

the Constitution was inuolwsd rolating to the Fundamental Rights, tho

matter should have bcGn reforred to a two Members Banch, Thsrc was no

such objection at the time of ths hearing of the original application.

No new points hsue-bsen brought in the Reuiew Application and all the

points now raised wore also discussed at length whila hearing the

original application. There is no apparent error of law. In the

circumstancss, tha review application is rejected,

( B.C. MMTHUR ) V
UICE CH.AIRf'IAN /


